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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

Date of Order: 5.1,96

BETWEEN?

K.Muthiam Reddy .o ﬁpplicant.

AND

1. Union of India, rep. by its
Secretary, Ministry of
Home Affairs, North Block,
New Delhdi.

2. The Union public Service Commission,
rep. by its Secretary,
New Delhi, :

3. The State Government of Andhra Pradesh
represented by its Chief Secretary,

Secretariat, Hyderabad, Andhra Pradesh. .. Respondents,

Counsel for the Applicant

Counsel for the Rgspondents

CORAM3

HON'BLE SHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAR

HON'BLE SHRI XR.B.GORTHI : MEMBER (ADMN.,)
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«s Mr.K.Prabhakar Red

il. MI.N.R.DCVIOj p"’e' !
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! Judgement

( As per Hon, Mr, Justice V., Neeledri Rao, VUC )

IHeard Sri K. Prabhakar Reddy; learned counsel
for the.applicant and Sri N,R, Devagaj. learned
coun&al for the respondents, j
2, 'Tha name of the epplicant was included in tha
Selaét List for 1986 for promotion to IPS from
amongst the AP State Police ofricérs and on the basis
af tQB said ampanelmeﬁt he was apbointed to 1PS on
1~5-i937. Sri K.S5.N. Murthy was ﬁlao ampanelled in
1986 Select List but he was beanlthe applxcant
harein in the said panel, Sri K.S.N. Murthy was appoi
to IPS on 30-10-1987, By taking‘ﬁnto consideration
the continuous afficiation in thé senior scale post
of 1PS, Sri K,5,N. Murthy wes assigned 1380 as year
of allotment, So far as the appﬁicant herein had not
worked in the senior post of 1PS before his appoint-
-man; to IPS he has not got the ﬁenefit of service
of o?ficiation in aenior scale of IPS and as per rules
he ués assigned 1982 as yeat of gllotment.

3, ‘This DA was Pilaed preying for a ;irection to
the respondents to assign 1980 as year of allotment
to the applicant and to place hxm above Sri K.5,.N,
Nurthy end to promote him to thewpast of DIG from
the date on which Sri K.S,N. Nuréhy'uas promoted to

the said poat and for payment of;afrears.
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DIG and pay on that daﬁzain the\ ale applicable
tq DIG has ::\ha fixed as necessary arrgars haveA to be
palid,
4, When similar question had arisen for consideration

in DA.1354/94, before the Bench of which cne of us (VC)
was 8 ﬁamber,_it wes hald thet after conaiderinﬁ the scope
of Rule 3(3)(b) read with Rule 4(4) of 1954 Rules and

Rule 3 of the All Indis Service (Conditions of 8ervice
Residuary Matters) Rules, 1960 and the judgements of the
Apex chrt in 1994(1) SLR 524 (Krishna Rao and others Vs,
Union of Indig) and 1985(2) SCALE 436 (R.R.S. Chouhan Vs,
Union of I.dia), that if a junior as per the Select list
was given the earlier year of sllotment “on the basis of
the continuous officiationand if the senior's year of
allotmant happens te be later ygar then the asenior also
has to be given not only the same year of allotment which
was aesigned te junior in the panel but also that snior
has to be pleced above that jyniar in the seniorlty list.
S. For tﬁe raasons atated in the order dated 29-12-19957} "
in DA,1354/94, the applicent herein has to be assigned ‘
1980 as the year of allotment/that ia the year which was
allotted to hias junior Sri K.S5.N. Murthyy Further the
applicent has to be placed above Sri K,3.N. Murthy in the
seniority liat, The applicant has to be piacadxakaus
given promotion to the post of DIG from the date on which
Sri K.5.N. Murthy assumed cherge as.DIGfand 8s- on that
basis the pay of the applicant in the scale applicable to
DIG has to be Pixed/and arrears thereon 5ﬁ§:§a be paid.
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The ordar promoting the applicant as DIG as per
this Judgement has to ba issusd byithg and of
February, 1996, | .

6. The QA is orderad ac:ordingly.ét sdmission

stage, No costs./

(n.B. Gorthig (V. Neeladri Raa)

meaber (Admn Vice Chairmen

Dated : January 5, 1996:!
Dictated in Open Court,
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Copy to:

1. Union of India, rep. by its Secretary, Ministry of

Home Affairs, North -Block, New Delhi.

2, The Union Public Service Commission. rep. by its

Secretary, New Delhi,.

3. The State Government of Andhra Pradesh. rep, by its

Chief Secretary, Secretariat, Hyderabad,

4, One Copy to Mr.K.Prabhakar Reddy, Advocate, CAT, Hydl

5. One copy to Mr N.R.Devraj, Sr., OGSC, CAT, Hyd.

6, One copy to Library.

7. One spare copyY. }ff , ,Cﬁﬂéfg?;;4}%r
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IN THE CENTRAL ADMINIS TRATTIVE TRIBUNAL
HYLERABALD BENCH AT HYDERABAD

THE HON'BLE MR.JUSTICE V.NEELADRT RAQ
- VICE CHATRMAN

AND
1

THE HON'BLE MR.R.RANGARAJAN 2 M{A)

Dated: & - [ -1996

. OKDER/JULGMENT

- MuBA/R.A./C.ANO.
: in . ;
O._.}}:No. 3//?5

©. A.No, (w.p.No, _ )

itted and Interim directions
ed. . : :

Disprosed »f with directions

e Disit ssed as withdrawn,
" Dismissed for default,

Qrde red/RS—j-e—e%e-d._. T
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